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heird lerned counsel for the 
titioner 	he everments in he etjtj1n 

show tet the -,et it ioneiz hcve pproached 
this irihunCi on 	Cpirenension that duec 	N 	 I - 
rocedure rny not be edoted by the 

appointing Authority,  tofill u the 	I\m-  

ost which 5&11 vecent 	1995. It 	\ 
is stoted tht the authorit 	re not 
following due predure by clling 
n-mes from the mployment Exchanae who 
are eligible to be considerco for he 
ost etc. 4xceot thsovarmen thde in 

trie oatltion tnere is no tricr :terial 
to stisfv the IribunOl thot there is 	 \Co 

COSe f o r admission. Leavin 
liberty to the oetiLioner to dproch 
this rthunol whcnavcr couoe of ciction 
rises this : tition isdismissed itoout 
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